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3. For sub-section (1) of Section 41 of the Princinal
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WaEREAS the (on Goods carried by
Roads or Inland W ) Act, 1954 has been
declared invalid and unconstitutional by the Supreme
Court of India for not enacting the same with the
previous sanction of the President of [ndia as reguired
under the provisions of Part XIII of the Constitution
of India ;
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Title of the Taxation Laws

\ 1
2. The Assam Sales 'ax (Amendment) Act, 1949
(Assam Act IV of 1949).

3. The Assam Sales Tax (Amendment) Act, 1950
(Assam Act VI of 1950).

4, The Assam Sales 'V'ax (Amendment) Act, 1951
‘Assam Act IV of 1951).

5. The Assam Sales Tax (Amendment) Act, 1952
(Assam Act XI1I of 1952).

6. The Assam Sales Tax- (Amendment) Act, 1954
(Assam Act XI1 of 1954).

7. The Assam Sales Tax (Amendment) Act, 1956
(Assam Act XVIII of 1956).

8. The Assam Sales Tax (Amendment) Act, 1957
(Assam Act X of 1957).

9. The Assam Sales Tax (Amendment) Or-
dinance, 1957.

10. The Assam Sales l'ax (Amendmeut) Act, 1938
(Assam Act VI of 1958).

11. The Assam Sales Tax (Amencdment) . Act, 1959
(Assam Act XVIII of 1959).

9. The Assam Sales Tax (Amendment) Act, 1960
(Assam Act XIIT of 1960).

13. The Assam Finance (Sales Tax) Act,
(Assam Act XI of 1956).

14. The Arsam Finance (Sales Tax) (Amendment)
Act, 1957 (Assam Act 1X of 1957).

15. The Assam Finance (Sales Tax) (Amendment)
Ordinarcce, 1957.

16. The Assam Finance (Sales Tax) ( Amendment)
Act, 1958 (Assam Act IV of 1958).

17. The Assam Finance (Sales Tax) (Amendment)
Act, 1959 (Assam Act XVI of 1959).

18. The Assam (Sales of Petroleum and Petroleum
Products, including  Motor Spirit  and
Lubricants) Taxation Act, 1956 (Assam
Act IX of 1956).

19. The Assam (Sales of Petroleum and Fetroleum
Products, including Motor Spirit and Lubri-
cants) Taxation (Amendment) Act, 1956
(Assam Act II of 1957).

20. The Assam (Sales of Petroleum and Petroleum
Products, including Motor Spirit and Lubri-
cants) Taxation (Amendment) Act, 1957
(Assam Act V of 1957).

21. The Assam (Sales of Petroleuni and Petroleum
Products, including Motor Spirit and Lubri-
cants) Taxation (Amendment) Act, 1958
(Assam Act VII cf 1958).

22, The Assam (Sales of Petroleum and Petroleum
Products, including Motor Spirit and Lubri-
cants) Taxation (Amendment) Act, 1960

(Assam Act X of 1960),

19
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The date from which
the respective
taxation law

came into force

(2)
Ist April, 1949.
Ist April, 1950.
1st  April, 1951,
15th October,
1952,
#th April, 1954.
20th  September,
1956.
1st October, 1957,
14th  December,
1957.
Ist April, 1958.
1st April, 1959.
Ist April, 1960.
ist July, 1956.
1st QOctober, 1957,
14th Decembe:r ,
1957,
1st Aprii. 1958,
1st Aprii, 1959.

1st May, 1956,

Ist April, 1957.

1st October, 1957

Ist April, 1958.

Ist April, 1960.




